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Clause—I

SHRI LALIT VIJAY
Sir, I beg to move:

SINGH:

— “That at page 1, line 3, for the

figure ‘1990’ the figure ‘1991’ be
substituted.”

The question was put and the mo-
tion was adopted.

3 PM
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SHRI LALIT VIJAY SINGH. As
already said, between September and
November 1991 We require this time
for revision of th~ electoral rolls

" THE VICE-CHAIRMAN (DR, NA.
GEN SAIKIA): I shall put clause 1,
as amended to vote. The question
18

“That Clause 1, as amended,
stand part of the bill”

The motion was adopted

Clause 1, as amended, was added to
‘the Bills.

The Enacting Formula and the
Title were added to the Bill
SHRI LALIT S.NGH: I move:

“That the Bul ag amended, be
passed ”

The question was put, and the
motion was adopted.

——

STATUTORY RESOLUTION AP-

PROVING PRESIDENT'S PROCLA-

MATION UNDER ARTICLE 356 IN
RELATION TO GOA_

THE VICE-CHAIRMAN (DR. NA-
‘GEN SAIKIA): We shall go to the
 next agenda item, the Statutory Re-
solution $Shrm Subedh Kant Sahay
to move the Resowtion.
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The question was proposed.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Resolution moved.
s e

SHRy JOHN F FERNANDES
(Goa) I thank ycu for callng me
first, being the only Member from
the State of Goa, Since the last gene-
ral elections in Goa, the composition
of Goa Assembly had a peculiar posi-
tion for the first t'me in the demo-
cratic history of Goa. In that out of

40 seats, elections were held to 38 As-

sembly constitutencies, The MGP
bagged 18 seatg and the Congress(I)
also bagged 18 seats with one inde-
pendent candidate supporting each
side. Two seats were countermanded
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as there was some dispute. Subse- Assembly, This gives a clear indica-

quently when results for these two
seats were declared, 1t was again a
peculiar position for putting any deci-
sion 1n that The Congress(I) had 207
T out of 40 seats With the support of
one Independent the Congress(P) had
formed a Government. But subse-
quently on 26th of March, the PDF
coalition Government with the help
of seven GPP MLAs, Who had defec-
ted from the Congress(l), formed a
Government with the MGP, On 2lst
November, 1e, last year, this coali-
tion came m  crisi®f ang the MGP
withdrew the support to the GPP on
10th of December The Chief Minis-
ter did not face the House and the
Governor, rightly or wrongly, suba
mittted a report to the Centre The
TBubsequent groupmg and regrouping
brought the tally to 20 each of PDF
ang the newly forred CDF ie. Con-
gress Democratic Front., On 12th of
December the Speaker broke the
stalemate by disqualifying the MGP
MLAs on ground of defection. The
caretaker CM ~-as disqualified by the
Members, elected by the House to
consider defection of the then Speak-
er. This brought the tally with 20
MGP MALs and 17 CDF MLAs But
in spite of this ratio, 1t s surprising
kow the Cenire imposed President’s
Rule 1 could have understood the
Centre corsidering on the 12th of
December, before the Speaker’s
decison, when there ‘was a
stalemate of 20 each on either side,
Tt was shock’ng and surprising with
the office of the Governor dragging
itself i politics by stating that he
will consider the High Court verdict,
when the court had no jurisdiction to
Interfere as per the Tenth Scnedule
of the Anti-Defection Aet. The Gov-
ernor should have consulted the Ad-
vocate-General or the Law Depart~
ment before making any public an-
nouncement, This tantamounts to
showing disrespect fo the Legislature.
The Governor’s biag anq ‘“nterference
with the Leeislature, whick is not the
domain of the office of the Governor
can be understooa from the report he
gubmitted to the Pregident recom-
mending the dissolution of the State

1

tion that the Governor was in &
hurry to take salute on the Gog Libe-
ration Day on th~ 18th of December,
when it 1s the actual practice that the
Chief Minister of that States takes
the salute without having any regard
to the wishes of the people of Goa.
1 compliment the Home Mimigter for
not dissolving the Assembly in spite
of the Governor’. report recommen-
ding for dissolution, They have an
intention of installing 5 Government
and I compliment him for that. He
has also made a statement 1n the Lok
Sabha that a popular . Government
will be installed when the situation
is conducive.

To add mnsuit to injury, the Govet-
nor had appointed 5 retired IAS
officer as Advisor to make a mockery
of thus democratic institution This
retired IAS officer was installed in
the chair of the Chief Minister and
was shifted to the official residence of
the Chief Minister. I already had a
discussion in this matter with the
hon Home Minister and I feel that he
would rect'fy the gituation, I am
happy to note that the Home Minis-
try 18 very much v-lling to install a
new and popular Government Re-
cently we had reports that there is
realignment of groups m (foa [ am
told that the CDF party has a majo-
rity. [ woulg like to know from the
Home Minister, what 1g the present
report? (Interruptions) You have
mentioned about the report submitted
by the Governor when the Assembly
was~ Suspended hut I am told that
with the regrouping of MLAs the CDF
Barty has a msajority. May I know
from the Minister whether he would
consider to install this Government
at the earliests? The Governor of Goa
has been transferred. That is a posi-
tive thing. May I know from the
Home Mrnister bv when he is going
te apooint 8 full-fledged Governor?
Once again T compliment the Home
M'nister for taking a bol4 decision
and announcing 1n the Lok Sabha
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[Shr: John. F, Fermandes]

that 5 populay Government will he
mstalled when the sitution 1s condu-
cive, I hope he will make that an-
nouncement i thic House also and
the President’s rule 1s revoked 1n

Goa at the earhest
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THE VICE-CHAIRMAN (DR, NA-
GEN SAIKIA): Smt Margaret Alva
1s not there Mr, Naiayanasamy.

SHRI DINESH GOSWAMI (As-
sam) Mr Narayanssamy can take as
much {ime as possible.

SHRI V NARAYANASAMY (Pon-
dicherry) I know why you are saying
S0

"™GHRI S B CHAVAN (Maharash-
tra)' He does not want the Assam
matter today

SHRI V NARAYANASAMY"- 7 sup-
port the resolution moved by the hon.
Home Minister From January 1990,
the situation in Goa was all right In
the general elections for Goa 1n Janu-
ar; 1990, the Congress had 20 MLA
seats; 18 were held by the MGP and
two by independents. One mdependent
joined the Congress party and a majo-
rity Government was formed under
the Chiefministership of Pratap Singh
Rane What happened wag after four
months, the ministry was disturbed.
The ministry was disturbed by not
less a person than g Cabinet Minmister
m the National Front Government, It
was a known fact that Shri George
Fernandes, the then Railway Minister,
went to Goa and used hig influence
with the MLAs and money bags were
gent to Goa

AN HON MEMBER Wrong, wrong

SHRI Vv NARAYANASAMY: Money
bags were sent to Goa to topple the
Pratap S.ngh Rane Government Dby
Mr George Fernandes, the then Rail-
way Mimster Six MLAs and the
Speaker of the Legislative Assembly,
Dr. Barbosr, defected from the Con.
gress party ang they called themselves

[7 JAN. 1991]
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the Goan People’s Party. And there
was a marriage of convenience bet-
ween the MGP and the group which
was headed py Dr, Barbosa When
that tussle was going on, for short
spell of time, President’s rule was im-
posed, for a period of six days In the
meanwhile, an interm Chief Minister
wag installed. Thereafter, with an un-
derstanding that Dr. Barbosa would
be made the Chief Minister of the

State on the assurance given by the

then Raillway Minister who was in-

terested 1n toppling the Congress Gov.
ernment  Then, Dr, Barbosa was elec-

ted as the Chief Minister of the State.

Sir, Mr. George Fernandes did not stop
with Goa alone. He went to Manipur.

There, he engineered defections. The
Congress (I) Government was dis-
turbed there. Then he went to Megha-
laya, In Meghalaya, the Congress(I)

Government was toppled with the
help of heavy money bags which he
carried along with him in his helicop-
ter, Then he touched Nagaland also

He entered Nagaland one day. Next
day, the Government was in trouble

They selectea only the Congress Gov-
ernments and the Congresg Govern-
ments were disturbed by using the mn-

fluence of .the National Front Govern-
ment at the Centre and George Fer-
nandes eauld succeed by using the
mony power and the power they held
at Delhi, Ultimately, what happened?
The Governments which were disturb-
ed b, the National Front Government,
now thcy are in doldrums Those
people who defected from the Cong-
resg party, now they are realising what
they have committed was wrong and

for a short honeymoon, they went to
anather political party and now they
are on their way to the Congress
party. It is a shame on the ‘part of
the then Ministers of the National
Front Government: who took steps
to destabilise certain GGovernments It
18 very patent in the case of Goa Sir,
with all authority, I can say before
this kouse, at the ttme when Goa
Government (Interruptions) Sir, I
have plenty of material 1) speak ahout
it. I may be given some more time be-
tause no other speaker is speaking
from our side, )
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): More speakers are
there from other parties also, Please
be brief.

SHRI V. NARAYANASAMY: Srtr,
our party has 53 mmutes’ time. There-
fore, I would like to take a little more
time, _

- THE VICE-CHAIRMAN (DR.
_NAGEN SAIKIA) What I am saymg
is, try to be brief.

SHRI V NARAYANASAMY. Sir, 1
do not want to enter into dialogue
and I would speak, What happened
in Goa? At the time when the Gov-
ernment was to be toppled, Mr. George
Fernandes approached the Congress

"MPs and told them that they would

be made Mmmsters in the Central
Cabinet He gave this assurance to
the MPs of the Congress party (In-
terruptions) If he wants to confront
me, I am prepared. And the Cong-
ress (I) Members of Parliament turn-
ed down the proposal The reason was
that from the Christian community,
there was no one except himself mn
the Cabinet Therefore, he wants them
to be taken in the Cabinet, That was
the assurance which he gave to them.
But unfortunately the Congress (I)
Members of Parliament did not yield
to hig request This was & sorry state
of affairs, I would say, Mr. George
Fernandes was responsible for toppl-
ing four Congress (I) ruled State
Governments. (Interrupfions).

SHRI DINESH GOSWAMI: Sir, I
am on a pomt of order At least the
name of a Member who 158 a Member
of the other House. should not he
taken, He may refer generelly.

SHR; V. NARAYANASAMY" Sir, 1
am referring to him in his capacity as
a Central Minister. I am not referring
4o him ag a Member of Parliament. He

-was a Minister He wag responsible. ..
«(Interruptions).

SHRI DINESH GOSWAMI. Let me
formulate my point of order. Obvi-
ously, this House can refer to pre-
~wious Central Minister if he acts as

~
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a Central Mmister. But a person even

if he 1s a Central Mmister, does not

act in hig official capacity ag a Central

Minister and personal allegations are

made agamst him That should not

come 1 the record because that gen-*
tleman 1g not in a position to defend

himself and therefore, I will gubmit

that the nameg should not come

SHRI M M. JACOB (Kerala): Sur,
1t was difficult for us to find out the
official capaqity of 3 Central Minister
at that time. (Interruptions).

THE  VICE-CHAIRMAN
NAGEN SAIKIA):

(DR,
I shall only re-

quest the 'Members to avoid such
points.
SHRI V, NARAYANASAMY 6 Sig,

it 1s a hard fact which they cannot
swallow That 15 the whole trouble.

SHRI DINESH GOSWAMI 1 cer-
tamnly deny this but I took the plea
because i1t wall be a very unhealthy
convention if we refer to persons who
are not in a position tp defenq them-
selves in the House, particularly, an
hon Member of the other House

SHRI V NARAYANASAMY Then,
I can refer to him as the former Rail-
way Minister in the V P Singh’s Gov.
ernment

THE VICE-CHAIRMAN DR.
NAGEN SAIKIA)- Yes, you can refer
to him in that way But George Fer-
nandes iz a Member of the other
House

SHRI V. NARAYANASAMY: 1 am
not referring to him.

SHRI N. K P, SALVE (Maharash-
tra). I am sure he must have travelled
on Government account to all these
places Anq if he has travelled on
Government account, it ig not a pri-
vate visit

SHRI V, NARAYANASAMY. Sir,
@s has been rightly observed by
one of the hon. Members, he used the
Raj Bhavan as the National Front
headquarters in those days He called
the MLAg and gave them all kinds of
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assurances, Andg ag 1 said, money

played a major role-in toppling the
-Congress (I) Governments, That 1s
why ¥ am pained. Moreover, when
these 7 persong had come out of the
- .party and jomed with the Maharagh-
trawad: Gomantak Party, they form.
ed the Government. What happened
In the Government? There were Seti-
ous differenceg of opinion in the Coun-
cail of Munisters, especially between
the Deputy Chief Minister and the
Chief Minister. There were two im-
portant and vital isgues,

One 15 whether Konkani should be
the official language or Maratha
shoulg be the official language. ‘The
Deputy Chief Mmister wheo belonged
to Maharashtrawadi Gomantak Party
“Awanteq that Marathi should be the
official language of Goa. The Chief
Minister, Dr. Barbosa, was very parti-
cular that Konkani should be the offi-
cial language of the State There was
a difference of opinion between the
two political parties and in the ap-
pointment of Chairmen of State under-
takings the differences arose because
the Deputy Chiet Mmister suggested
some names and the Chief Minister
suggested some nameg on which there
Was no agreement between them and
then they started working against the
interests of the State What ig worry-
ing us 18 right from March to Decem-
ber first week there wag no Govern-
ment functioning. The only thing
that was going on was horse-trading.
The Deputy Chief Minister trieq 1o
woo back some of the MLAg and even
the Mimnisterg in the Barbosa Govern-
ment and Dr, Barbosa tried to get
more MLAs, Congress (I) MLAs, with
“him. Fortunately Congress (I) MLAs
~could not be taken to hig side by Dr.
Barbosa because they were committed
and they did not yield. Ultimately
what happeneq was when the Maha-
rashtrawadi Gomantak Party with-
drew its support saying that it had
ideological differences with the Chief
Minister, three Ministers including
the Deputy Chief Minister went to
-the Governor and submitted a me-
-morandum They also said that they
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were withdrawing their support te
Dr. Barbosa Government. The mnext
day they did not turn up, They sent

a letter saying that they were with-
drawing their support, But Dr. Bar-
bosa wag very confident that he would
prove his majority on the floor of the
House. Ultimately what happened?
Some of the persons whp were sup-
porting Dr. Barbosa alsy, defected.
There was horse-trading and the
Legislative Assembly Members were
kept mn confinement and they could
not go out freely. This was happen-
ing. Especially the Deputy Chief
Minister who was making a bid to
form the Government, was keeping
the MLAs under confinement with
him tfo get a majority. Ultimately
there was a tie. Twenty persons be-
- longed tp Maharashtrawad; Gomantak
Party and the other 20 remamned out-
side, Therefore, the Governor sent
so many reports fo the Centre He
came to the conclusion that there was
no political party which could form
a stable Government ang therefore,
" he submitted a report to the Home
Ministry angd also to the President for
necessary action. It 18 a right deci-
sion by the Centra] Government to
impose President’s rule and keep the
Assembly under suspended animation
So, some time has elapsed. But none
of the political parties 1s able to form
a Government so far In this political
crists prevailing in Goa which is a
“very good tourist spot and which is
getting a lot of revenue to the State,
the entire administration is 1 peril,
" The Government has imposed Pre-
“sident’s rule and kept the Assembly
“in suspended animation. An Adviser
has been appointéd. The Adviser did
not take into consideration the sug-
" gestions given by the Members of the
Legislative Assembly Therefore, I
would request the Home Minister to
tonstitute an advisory council till such
time that a decision ig taken on the
formation of Government or dissolu-
tion of the Assembly. The advisory
counci] should comprise MLAg for the
purpose of advising the Government
for nérinal administration of the State.
Keeping™ the Assembly in’ suspended
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ammation for a long time will not
serve any purpose. Instead, i1t will
lead to horse-trading. Now we are
seéing the game everyday. One group
comes and claimg 1t has the majority
to form g Government. Another group
comes and says 1t has the majority
and it will form a Government, We
dont know which MLA is in which
group. If this situation continues, then
the political morality will go down,
Keeping the Assembly in suspended
animation will lead to a 1ot of specula-
tion in the State and the very insti-
tution of Legslature will be brought
down. Therefore, I would request
the Home Mimmister to ponder over
this and find out whether there is a
possibility of a Government being
formed by a majority party failing
which the Central Government should
take a decision for a better admunis-
tration mm the State. Thig apart, I
would Iike to say how tihe Speakers
are behaving in the States. The
Speakers in the State Legslatures,

especially now under the anti-defec-
tion law, are taking different deci-
siong under the Tenth Schedule 1o
the Constitution, Unified procedures
ang rules and regulations are not be-
g followed Whenever any applica-
tion 15 fileq for disqualifying a Mem-
ber of the Legislative Assembly, de-
cisions are taken without giving
notice to the Member or Members
concerned This has happened in
Goa also, In my own State, Pondi-
cherry, you know what happened.
Notices were 1ssued to two MLAs for
disqualification and without giving
them opportunity to show cause the
-two  legislators were disqualified.
Thereafter, the order was repealeq by
the Speaker. The Speaker hag no
-power to repeal his own order. But
it wag done by -him_ Therefore, it is
time “that the Tenth Schedule to the
Constitution was reframed so that the
power should not vest fully with the
Speaker and a umform procedure
should be followed by all the gpeakers
in the country (interruptions) Let
me tell you, even the Chief Mimster,
Dr. Barbosa, was disqualifieg by the
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Speaker, The Chief Minister and two
other MLAs were disqualified by the
Speaker, I, therefore, submut that the
Tenth Schedule to the Constitution
should be suitably reframed. _The
Home Minister is gitting here. I wouldig,
request hum, there should be a review
of the powers conferred on the
Speakers There should be a review
of the provision which contamng enor~
mous powers and which confers enor-
mous powers on the Speaker, That
should be studied by the Home Mipis-
try and the Law Ministry and they
should come out with specific propo-
sals,

In thig connection, 1 have one pro-
posal to make for the purpose of
sharing the powers of the Speaker in
deciding disqualification. Under the
provisions of the Tenth , Schedule,
whenever any application ig filed for
the disqualification of any Member,
the Speaker should decide the mat-
ter Apart from the matter being
referred to the Privileges Committee,
the Leader of the House and the
Leader of the Opposition also should
have a say in the matter This 15 my
proposal. They also should have a
say in the matter so that justice can
be rendered to the parties concerned.
Therefore, 1 would Like to say that
the honourable Home Minister should
respond fo the querieg that I have -
raised and alsp to this proposal of
mine

How long are you going to keep the
Assembly in suspended animation?
The people of Goa very much want
a popular Government in the State.
What decision are you going to take?
If you Keep the Assembly in suspend-
ed animation for a long period, that
will not be good for the State because
that would give scope for horse-trad-
mg and would vitiate the political
system in the State. Therefore a
decision should be taken soon about
keeping the Assembly in suspended
animation, Moreover, I welcome the
announcement made by the honourable
Minister regarding imposition of the
President’s Rule in the State because
of the peculiar circomstances under
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2 Jog Sty very much gqually, into
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"Wl nmbved by the = honoufable
Mirdster.

With these words, I conclude, Sir.

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Before T calj the
next speaker, I would like to inform
the honourable Members that Mre.
Bhakata Charan Das, Minister of State
1n the Ministry of Railways will make
a statement{ at 6-.00 P.M. today re-
garding the collision between a local
EMU train and p goods train on the
Eastern Railway on 6-1.91,

., Thig point was raised in the House
earlier,

SHRI SUKOMAL SEN (West
Bengal)* Sir, I will be very brief.

Sir, I oppose the imposition of
Pregident’s Rule in Goa and also keep.
ing the Assembly In suspended ani-
mation.

Sir, we have all along been opposing
application of article 356 of the Con-
stitution and the curtailment of the
powers of the Legislature and there
18 ng doubt about it, I would like to
say that if you keep the Assembly in
a state of suspendeq animation, it
gives enough scope for horse-trading.
In fact, what has happened in Goa
is that 1t has already started taking
place there, Without going into the
‘details of the matter, I would like to
tel} the honourable Mimuster that the
‘Assemb‘iy should immediately be dis.
solved and electiong ghould be arrang-
ed so that things are settled there.
Thank vou, Sir

THE  VICE-CHAIRMAN (DR
NAGEN SAIKIA) What 1s it that
-you wanied to say, Mr, Kulabidhu
Singh?

_+SHRI" W. "KULABIDHU SINGH
(Manipur! Sir, what about the alle~

ol - »
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° PRE . VIE-CHAIRMAN  (DR.
-NAGEN SAIKIA): That peint-ig over.
Ehm%nt- hag already beep discussed.

d not be raised now.

SHRI W. KULABIDHU SINGH: Sir,
they were charging Mr, George Fer-
nandes with encGuraging defections.
The fact is that Mr. Geagrge Fer-
nandeg visited Manipur in the third
‘wegk of February and fex
in Maniput took place in the 1ast week
of July. A clear six montirs Pup wes
there, §0, such misleading informa-
tion should Be discouraged.”

THE VICE-CHAIRMAN DR.

NAGEN SAIKIA). Al right Now,
Basant Kumar Das, )
sit aax wATT W (SPET) ¢
HTAE /Y, IR
g Wt S e ¥ L
&1 dwT w1y §, Sewr waT
gt ¥ ag drwar wign i

#F FHT av TS fomw fRw ¥
FFIT 1, sW fam § sR-mE
g DN g F odtw @ <@

TdE & A aaW Sy 9,
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approving
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President's Proclama!i_bn 422 3
s relation to Goa
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~mingrelation to Goa:
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yesfs back é:e fate of goa
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cies, of th Tulers sitting ‘in L?:lbon "
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{7 AN,

e —

¢ trouble ang they will spread
. canard They will spread all kinds. cf

Y9 Presidentls. Ploclamation 426
in relation o Goa

is Very unfortunste today that the fate
of same Gog is to be decided by the
Delhi durbar.,..(Interruptions). 1 can-
not find fault with my friend, 3
Sybodh Ksmg Saphay, because

name jigelf says he ig always for
‘sahey’ -that means help; but he finds
himself helplesy as long as article 358
stands there like a Damocle’s sword |
henging. -Whichever party sits in the
saddle in Delhi, they are tempted to
uge this article which cuts at the very;
root of the spirit of federalism in the:

SHEI V. NARAYANASAMY:. in-
cluding National Front,

SHRI V., GOPALSAMY: You can
make your own Hiferpretation,

SHRI V. NARAYANASAMY You
say that also,

SHRI V. GOPALSAMY. Unless you
rub me on the wrong side, you may
keep quiet. >

This is to be condemned, This ecul-
ture of horse-trading, that is, Aya-
Ram-Gayae-Ram, this murky and dirty
business, should -he condemned by all
sections. In politics, we may have high.
differences of opinion; but we ‘should
stick {o our conviction and to our prin.
ciples, -Whether we win or we are de-
fested, e shauld sit under the same
umbrella, Bu;, the leaders of the.
parties, the legislators are purchased
ag vegetables are purchased from a
vegetable market. When I sgy.if is to
be condemned, T ask, who ig respon-
stble for nurturing this nasty business,
and'I raife my afetRing Bngér aghingy

* the Congress.] party mn thig country”

for nurtyring thiscsssty: business, sinee
independence, Whenwer—they find an®
Opposition Party “occupying the Chair,
they won’t sit gilent They will create

some

nasty stories and hte will try to -Pur--
chase MLAs This 1s the trick the¥
have always been employing

-Now, Gon-hoe -eappnyundér Presi- .
dent’s Rule. It ig.,ycg te: ;*
It is ‘very shameful.- {imvmpﬁons)



427 Statutory Resolution’
approving .

[Shri V. Gopalsamy]

What are you waiting-for? Elections
should be held there immediately, You
4re just-waiting like a fisherman ex-
pecting tp catch e big fish. The pomnt
is, article 356 should he deleteq from
the Constitution Then -only the spirit
of federalism can be protected in the
tountty. (Interruptions) 1 sad 1t,
whichever  Party comes and sits in
power, it is tempted to use this article

Sir. when thig article wag debated n
the Constitfuent Assembly, the great
H V Kamath said ‘It 1s one of shame
and sorrow for the couniry’ (Tume
bell rings)

Therefore, once again, I would like
to emphasise that elections should be
held immediately mn Goa Suspended
animation means suspenge as 1if it 1s
a crime thriller; which Party will kid-
nap how many MLAS. Therefore, poli-
tical parties and Parliament should
come to a final conclusion and delete
4his article, article 356, from the Con-
stitution, to protect the unity and in-
tegrity of the country. Thank you.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA). Before I cal] the
next speaker, 1 want to take the sense
of the House., At 6 p.m. there is sp-
ing to be a statement by the Minister
of Railways. Therefore, I want to take
the sense of the House whether we
should sit beyond ¢ p.m. or not.

SOME HON. MEMBERS. No.

-SHRI M. M.
Minister of Home Affairg can certainly
#ive the reply tomorrow. The Railway
Minister can make the statement at 6
pam. and after that, the House may
kindly be adjourned.

-

THE
NAGEN SAIKIA). Shrimati
Chakravarty.

SHRI V, GOPALSAMY. I thank
. Mr. Jacob for making a good sugges-
tion. (Interruptions)

VICE.CHAIRMAN  (DR.
Bijoya

" [RAJYA SABHA’] President's Proclamation

JACOB. Sir, the’

|
i
|
l
|

ow.

428

in relation to Gea’

SHRIMATI. BIJOYA CHAKRA-
VART (Assam); Mr. Vice-Chairman,
Sir, democracy hag been murdered 1n
the country by the Centre stalling the
democratic procesg in different :States
and denying to the people their basic?
right Therefore, I request thg hon
Mmster siting. here,—who 13 now
busy talking,—to start the electoral
process n Goa as early as possible,
thereby stopping the politica] corrup-
tion m the country

With these words, I oppose the 1m-
position of President’s Rule in Goa and
I once again demand that elections
should be held there as early ag »os-
sible

SHRI SANTOSH BAGRODIA
(Rajasthan)_ Sir, I nse to support the
Resolution moved by the hon Minis-
ter of State for Home Affairs,

After listening to my friends on the
other side. I feel that there are some
people. theve are some leaders, who
would like to 0ppoSe just for the sake
of opposition. 1 hearg what Mr.
Gopalsamy said. He said ‘We do not
want aye rams and gaye rams. T
would like to poin out to him that

it wag the Party, under the
leadership of Shri Rejiv Gandhi, which
brought in the agti-defection Bill.
Who brought f d the anti-defec- _

tion Bill? It wag Mr. Rajiv Gandhi.
We do not want ays vams and gaye
rams. Pleage tell me. How many peo-

remained ag it is. Wheresg
telt you that various leaders from dif-

party and still they are making the
beeline. So, there ig no defection o
our gide and it is very sad to blame
that the Congress party iy interested
in defections. (Interruptions) - ¥

6.00 P

THE  VICE-CHAIRMAN (DR.
NAGEN SAIKIA): The Minister of
State for Railways hag to make the
statemant. You can continue tomor-

ol



429 Statement by

SHR] SANTOSH BAGRODIA_ I will
contmge tomorrow

—_—

STATEMENT BY MINISTER—TRAIN

ACCIDENT ON " 'BUDGE.BUDGE—

SFALDAH SECTION ON THE 6TH
JANUARY, 1991
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[7 JAN 1991]

Mimster 430

gHeT R AW g oAvn & wfy
& mod; Wi gwe #<ar § AR
% oAt ¥ Afq qd HS FET
g A & wig ot ¥ fader F€T,
& g A aw 7 oA F oosfa
qIEAT TFE F T

SHRI MD SALIM (West Bengal):
Mr - Vice-Chairman, Sir, the south sec-
tion ot the Sealdah Division of the
Eastern Railway 1gs one of the most
neglccted sections n the Fastérn Rail-
way, and there 13 a long-standing de-
mand for modermization of the signal
system mn the south section, particu-
larly, m the infersection where this
accident ogcurred last night. The
Budge Dudge section and the Sonapur
section are divided near the place of
the accident 1 would like to ask the
Minister whether the Government 1s
ready lo take corrective measures for
a permanent solution to minimize
chances of recurrence of such acci-
dents.

Secondly, how, in the same line, do
the goods train afig thé EMU train
meet together? 1 would like t; know
whether an inquiry hus already been
ordered into that. My point of con-
cern is this: In such.accidents, the
authorities usually blame the staff on
duty, but I would like to emphasize
oni the point of maintenance. I want
to know whether maintenance is be-
ing done regularly and what ig the
role of lack of such maintenanee in
thig particular_ accident,

1 also want to know whether ~the
railway authorities have siready taken
steps to conpensate thy families of the
deceased persons and those who were
injured and are under treatment now.
I want to know whether the railway
authoritieg have already taken a deci-
sion to compensate these people.
Particularly, the time of the accident
suggests that most of the victimg are
daily wage earners. Without going
into details, as » Member from the city
of Celcutts ifiself, I can gay that most
of the victimz are thoge travellers
who sre dally wage esrmers Hke
vendors who used to go to the city



